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HE CEN !RAL ADMIN IS !IRA TIVE TRIBUNAL: 
NEW BOMBAY B99CH 

ORIGflAL APPLICATION NO.kLj1990  

APPLICATION UNDER SECTION 19 OF THE 
NIL'ISRATIVE TRIBUNALS ACT 1985. 

IC.B; iiasarni, Chief Goods Supervisor, 
Central Rly. Nagput'. 

... A?J'IICAN2 

Versus 

_4 Union of India through its General 
Manager, Cen'al Rly. Bombay V.P. 
and two others. 'S. 

: INDEX: 

----- 	 -- 	 --- 
81. 	Description of documents 	 Page No. 

- re lieXtpofl.  

Application undr Sec .19 of the Administrative 
ibina1s At 1985. 	 115 

__________ - Co y of representation of the 
applicant date - -9.. 	 16-17 

3, 	&DBe=re II - Co 	r appeal made to the 	18-19 
respondents on • _3_9. 

An=ireI - Copy of appeal made to the 	20-23 
respondents on 16-3-90. 

Annearg IV - Copy of notice unde± sec.BO 
of CFC served on respondents 1 and 2 • 	24-29 

eirL- Copy of gui1nes issued by 
the Ministry on 21-8-89.

tb  

30. 

M\• 

Nagpur 	 Siiature of the Applicant 
Dated. 9_6.90 
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office Notes, office 	 Tribunal t  s 0rderS 
MembrandUln, of Corarn 
Appearance! Tribunal' s 
orders of dire,CtiOfl & 
Registrar' s Orders 	 -- 
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Date: i.-s.o 

Mr. Y.R. S3.ngh Advocate for 
Mr, N.M. Sudame Advocate for the 
Appi icant. 

Mr. D.N. Dadjlway Law Asstt, 
RM office, Nagpur. 

By Consent adourned to 
27.9.90 for reply and further 
directions. 	 / 

t\ICrkc Ic-eJ D 
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°22L29 
Date: 27,9,90 

,j-C 	vie 1° C 

fte5 Po acøi- , 	- O7 
-- 

Neither the Applicant nor 
his Advocate are present, 

- 	Mr, B.B. Mahajan Jr. Clerk 
DRM office Central Rly, Nagpur 
is present on behalf of 
Responden, - 

Mr, -Mahajart has filed 
written statement on behalf 
of Respondent No, I and 2. 

Nobody is present on 
behalf of Respondent No.3. and 
they have not filed reply, 

Respondent No, I and 2 to 
produce proof of service of the 
reply on the Applicant, 	- 

Office to issue notice to 
Respondent No, 3 for filing 
reply if any. 	- 

Adjourned to 23.10.90 
for filing proof of service 
by Respondent No.1 and 2/, 

Registrar.  
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OA 490/90 

	 0~ 
Date: 23.10.90 

Neither the Applicant nor 
his Advocate are Dresent. 

Mrs. G.B.Bore, Asstt. 
Personal Officer, Central My, 
Nagpur is present on behalf 
of Respondent No. 1 and 2. 

Notice to Respondent No,3 
has already served vide 
endorsement of the office 
dated 9,10.90 • No reply is 
filed by Respondent No. 3. 

Mrs. Bore has filed proof 
of service on behalf of 
Respondent No. 1 and 2 • It is 
taken on record. 

Since the m&kkmx reply of 
Respondents has been filed in 
the matter the matter has 
become ready for hearing. 
However, it is not possible to 
fix hearing date in the near 
future on account of other old 
pnding urgent matters. This 
matter is, therefore kept on 
SineDie list. 

f
Mrs. Bore says that at the 

time of fixing the date of 
final hearing notice may be 
issued to Respondent No.2. 
Notice may also be issued to 
the Aoolicant, 

RTRIBUNALDT 

As per direction of thC 

Hon'ble \ice Chairman dated 

24.8.93, the matter is taken 

up from Sine-die list. Fixed 

for Final Hearing on 24i 
i.f 1" 	Issue notices to the partie 

as per order dated 	/p!y 

(k9JLllt'iofficer. 

- - 	 --- - 	
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